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IN THE CENTRAL  ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT hYDERABAD. 

O.A. 887/91. 	 DL of Decision 	9.6.94 

V. Venkatesuaza Rao 	 ... Applicant 

'Is 

11. The Divisional Operating Superintendent, 
(Movement), sc Rly, Vijaysuada. 

2. The Chief Yard Master, 
Vijayawada Railway Yard, 
SC R].y, \Jijayawada. 	 .. Respondents. 

Counsel for the Applicant : Mr. P. Krishna Reddy 

Counsel for the Respondents 	Mr, J. Siddaiah  Aarll. ccsC. 

C DRAM: 

THE HON'BLE SHRI JUSTICE V. NEELADRI RAO : VICE CMAIRflN 

THE HONtBLE  SHRI  R. RANGARAJAN : MfJIBER (ADMN.) 
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04 OA 887/91 

JUDGEMENT 

I AS PER HON'BLE JUSTICE SI-fill V. WEELADRI RAO, 

VICE-CHAIRMAN I 

Heard Shri P. Krishna Reddy, learned 

counsel for the applicant and also Shri J. Siddaiah, 

learned standing counsel for the Respondents. 

	

2. 	This OA was filed praying for a direction 

to the Respondents not to proceed with the enquiry 

against the applicant in pursuance of the charge sheet 

issued in Standard Form No. 5 in Memo. B/T .con/Com./86/1 
ti 

dated 22-8-91 andalso set aside the order of susoension 

issued by the Respondent 1 on 4-9-91. It. is now 

stated for the Respondents that the enquiry against 

the applicant in pursuance of the charge sheet dated 

22-8-91 referred to above was over and the order 

dated 10-2-94 was passed h the disciplinary authority 

removing the applicant from service and the appeal 

thereon was dismissed by order dated 6-6-92. 

liz:- 	cu.jt.,C 

	

3. 	Hence remedy tht the applicant is to challenge 

the order dated 10-2-94 as confirmed by the appellate 

authority. It is open to the applicant to raise 

all the contentions which were raised in this OA in 

the proceeding he chooses to initiate)for challenging 

the order dated 10-2-94 as confirmed by the appellate 

authority on 6-6-94)  for this OA has become infructuous 

and-as the enquiry is over and the order was passed 

by the disciplinary authority and the same was challenged 

in the appeal which ,TE3S also dismissed. 
47 
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4. 	in the resu1t. this OA has become 

infructuous and accordingly it is dismissed. 

As already-  observed it is open to the applicant 

to raise all the contentions which were referred 

to in this OA in the proceeding tch he 

initiatësJ against the order dated 10-2-94 which 

was' confirmed by the appellate authotity on 

6-6-94. No costs. 

(R. RANGARAJAN) 	 (V. NEELADRI RAO) 
Member (Admn.) 	 Vice-chairman 

Mated the 9tti June, 1994 
Open court dictation 

Wzz 
fril 

NS 	 Deputy Registrar (Judi.) 

Copy to:- 

1. 	The Divisional Operating Superintendent, (Movement), 
S.C.Railways, \iijayawada. 

2. The Chief Yard Master, \iijayawade Railway Yard, 

3. One copy to Sri. P.Krisfina Reddy, advocate, CRT,Hyd 

4,, One copy to Sri. JSiddaiah Addi. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 

Rsm/- 
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TED BY 	 COi'p BY 

CEEC:ED M. 	 APP HOVED BY 

IN THE CE;Tpj ADlinIsTpaTIvE TRflj $ 	
FDEpABpD BErcH AT iDER3j. 

THE HON'BLE MRÔJUSTICE \T.NEEL?DRI RAD 
VICE CAIRiv 

THE 	LE 	 RTHI 

AND\ 

THE NON' BLE NR.T.CHANDRkSEIJ.R REDDY 

AND 

TI-lB NUll' BLE 4R.R.r cG-Aaj 	NENEER(a) 

I 	
Date;qJC/_1994  - 	- 

QBEPVJUYJ1 1 JT. ç_— 

. 

¶g7/qi 

and Interim Directions 
I$ued. 

A11-yed 	- 

Diea of ith directions 
smjssed. 

D91Ssed as withdraw n 
D-ism 	for default; 
Reje'oraerea. 

- pvrcj 	 rder as to Costs. - 	
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